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O R D E R 
(Through Virtual Mode) 

07.09.2020: Learned counsel for the Appellant submits that the Appellant has 

settled the claim of Respondent-Operational Creditor.  However, Shri Harsh 

Kesharia, Advocate representing the Interim Resolution Professional submits that 

Interim Resolution Professional is unable to take charge of the assets of the 

Corporate Debtor as he is locked in Beed in Maharashtra and has not been able to 

take over his assignment.  He submits that even public announcement is yet to be 

issued.  Consequently, no claims have been received. 

 

Cont’d…../ 



-2- 

 In view of this peculiar situation, we decline to take the Consent Terms on 

record because we are not aware of all the stakeholders/claimants intending to file 

claims.  It would therefore be appropriate for the parties to file the Consent Terms 

before the Adjudicating Authority, who would take decision thereon, keeping in view 

the factual and legal position.   

Appellant is permitted to withdraw the appeal and the appeal is disposed of f 

with direction to the parties to approach the Adjudicating Authority on 11 th 

September, 2020, who would take up the matter for consideration on that date.  

The interim direction in regard to constitution of Committee of Creditors shall stand 

extended till 11th September, 2020.  The appeal is disposed off as withdrawn. 
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